205 ANNEXURE R4-8

— GUJARAT POLLUTION CONTROL BOARD
r—— Paryavaran Bhavan
W Sector-10-A, Gandhinagar 2 :332320(;906

1 23222756, 23222095,
“" Grarzh:ongANWATER Fax : (079) 23232156

Website : www.gpcb.gov.in
“Consent to Establish”

-.NO GPCBICCA-VRD-905(2)NOC-VRD-29691 | 33 ¢ €
T0, Hiw ,
Mfs. BODAL CHEMICALS LIMITED (UNIT-VII), 129 DEC 2008

SURVEY NO. 804, 805, 807 TO 822, 824 TO 839 & 849,
VILL. DUDHWADA,

TAL. PADRA, DIST. VADODARA

SUB: Consent to Establish (NOC) under Section 25 of the Water Act 1974 and Section 21 of the Air
Act 1981

REF: Your application letter no. Nil dated 22/01/2008 and subseguent correspondence thereof.

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-1981 and the Environment {Protection) Act-1986 and without reducing
your responsibilities under the said Acts in any way, this is to inform you that this Board grants the
Consent to Establish (NOC) for manufacturing of new additional products at your industrial
plant/activities at SURVEY NO. 804, 805, 807 TO 822, 824 TO 839 & 849, VILL. DUDHWADA, TAL. PADRA,
DIST. VADODARA for the manufacturing of 1000 MT/Month crude Synthetic Dyes & 500 MT/Month Beta
Napthol as under. The Validity period of the order will be Five years from date of issue.

Sr. No. Name of product/s Quantity in
: MT/Month

1 Ramazol Dyes such as Black Mix, Black 5 500

2 Reactive Dyes such as Reactive Red 195, Reactive 250
Yellow 145

3 Direct Dyes such as Acid Black 194, Acid Black 210, 250
Direct Black 22

4 Beta Napthol 500

SUBJECT TO THE FOLLOWING SPECIFIC CONDITIONS: -

Applicant shall comply with ail the conditions stipulated by the MOEF in the order of Environment
Clearance issued vide letter no. J-11011/613/2007- IA 1l (I) dated June 12, 2008. The applicant is
required to get the corrected the quantity of total industrial effluent as 622 m3/day instead of 700 m3/day
in the Environment Clearance obtained from the MOEF.

CONDITIONS UNDER WATER ACT 1974:

1. The quantity of the industrial effluent to be generated from the manufacturing process and other
ancillary industrial operations after the proposed expansion shall not exceed 622 m Iday, which
includes concentrated effluent streams of 148 m lday and dilute streams of 474 m®/day.

2. The quan’uty of the domestic waste water (sewage) after the proposed expansion shall not
exceed 8m Iday
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The adequate effluent treatment plant consisting of the following units as proposed by you shall
be installed.

i)
i}
ifi)
iv)
v)
vi)
vii)
viii)
ix)
X)
xi)
xii)
Xiii})
Xiv)
Xv)
xvi)

Collection Tank for Concentrated Stream from Beta Napthol
Collection Tank for Dilute Stream of washings from Beta Napthol
Collection Tank for Concentrated Stream from Direct Black 22 & Acid 210 Dyes
Oil & Grease Trap

Coliection Cum Equalization Tank

Flash Mixer

Flocculator

Primary Settling Tank

Sludge Sump

Filter Press

Aeration Tank

Secondary Clarifier

Intermediate Storage Tank

Pressure Sand Filter

Activated Carbon Filter

Treated Effluent Sump

The concentrated stream (148 malday) shall be segregated and incinerated totally with double
chambered well designed Incinerators. Hence there shall be no discharge of any concentrated

effluent.

The other dilute effluent (474 malday) shall be treated separately and it shall conform to the
following standards:

PARAMETERS ECP INLET NORMS
pH 5610 8.5
Temperature 40°C
Colour {pt. co. scale) in units 100 units
Suspended Solids 100 mg/l
Oil and Grease 10 mg/ |
Phenolic Compounds 1 mg/l
Cyanides 0.2 mg/ |
Fluorides 1.5 mghl |
Sulphides 2 mg/l |
Ammonical Nitrogen 50 mg/l |
Arsenic 0.2 mgfl |
Total Chromium 2.0 mg/l
Hexavelent Chromium 0.1 ma/l |
Copper 3 mgfl |
Lead 0.1 mg/l
Mercury 0.01 mg/! |
Nickel 3 mgfl |
Zinc 5 mg/l
BOD ( 3 days at 27° C) 100 mg/! |
CoD 250 mg/l
Chlorides 600 mgf |-
Sulphates 1000 mg/ |
Total Dissolved Solids 5000 mgh |
Insecticides / Pesticides Absent
Bio-assay Test 90% survival of fish after 96 hours in 100%
effluent
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GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

Sector-10-A, Gandhinagar - 382 010.
Phone : 23222756, 23222095, 23222096
Gram : CLEANWATER Fax : (079) 23232156
Website : www.gpcb.gov.in

6. The treated effluent of other dilute effluent streams conforming to the above standards shall be

discharged into effluent conveyance channel project of M/s. ECPL and shall ultimately be
conveyed up to the estuary of river Mahi.

7. The domestic wastewater shall be treated along with the industrial so as to conform to the
above mentioned ECP inlet standards.

8. You shall provide separate energy meter for the Effluent Treatment Plant and Incinerators

9. Different colour coding shall be done for both type of effluent lines i.e. effluent conveying

concentrated wastewater (zero discharge) and the effluent lines conveying wastewater #n
Effluent Treatment Plant.

10. Adequate effiuent sampling points shall be provided at Effluent Treatment Plant cutlet as well as
disposal point at ECP channel.
11. You shall maintain daily logbook with details of products / by-products manufactured, its

quantity, water consumption, wastewater generated, wastewater incinerated, fuel consumed in
Incinerator, Incineration Ash generated, power consumed efc. and keep it ready for inspection
all the time in your factory.

CONDITIONS UNDER AIR ACT 1981:

12. The following shall be used as fuel in the Boiler/ Hot Air Generator as following rates:
Sr. No. Name of Fuel Quantity
1 Coali 120 MT/Day
13. The applicant shall install & operate air pollution control system in order to achieve norms

prescribed below.

14. The flue gas emission through stack shali conform to the following standards:

Stack Stack Stack Air Pollution Control Parameter Permissible
No. | aftached | height system Limit
to in Meter
1. IBR 30 Multi Cyclone Separator Particulate matter | 150 mg/NM®
Steam 80, 100 ppm
Boiler NO, 50 ppm
2 Hot  Air | 30 Multi Cyclone Separator Particulate matter | 150 mg/NM*-
Generator S0, 100 ppm
NO, 50 ppm

15. The Process emission through various stacks/ vents of reactors, process, vessel shall conform to
the following standards:

Stack | Stack Stack height in | Air Pollution Control | Parameter Permissible
No. attached to Meter system ' Limit
1 Spray Dryers | 25 Two Stage Cyclone | Particulate 150 mg/NM®
(4 No.) Separator  followed | matter '
by Wet Scrubber
2 Fusion 15 Alkali Scrubber S0O2 40 mg/NM®
Vessel




186.

17.

18.

208

Stack monitoring facilities like port hole, platform/ladder etc, shall be provided with stacks/vents
chimney in order to facilitate sampling of gases being emitted into the atmosphere.

Ambient air quality within the premises of the industry shall conform to the following standards: -

PARAMETERS PERMISSIBLE LIMIT
Suspended Particulate Matter ) 500 Microgram/M
RSPM 150 Microgram/M>
SO, 120 Microgram/M”
NO, 120 Microgram/M>
Hydrocarbons as CH4 | 160 Microgram/M*
Carbon Monoxide . L 1 5000 Microgram/M®

All measures for the control of environmental pollution shall be provided before commencing the
proposed expanded production.

CONDITIONS UNDER HAZARDOUS WASTE :

19. Applicant shall have to comply with provisions of Hazardous Waste (Management, Handling &
Transboundary Movement) Rules — 2008.

19.1  The applicant shall obtain membership of common TSDF site for disposal of Haz. Waste z.
categorized in Hazardous Waste (Management, Handling & Transboundary Movement) Rules — 2008.

192  The applicant shall obtain membership of common TSDF site for disposal of Haz. Waste as categorized
in Hazardous Waste (Management, Handling & Transboundary Movement} Rules — 2008.

19.3 The applicant shall obtain membership of common Haz. Waste incinerator for disposal of
incinerable wastes.

19.4  The applicant shall provide temporary storage facilities for each type of Haz. Waste as per
Hazardous Waste (Management, Handling & Transboundary Movement) Rules — 2008.

GENERAL CONDITION:

20. Adequate plantation shall be carried out all along the periphery of the industrial premises in such a way
that the density of plantation is atleast 1000 trees per acre of land and a green belt of appropriate width
as per the guidelines prescribed by the Central Pollution Control Board.

21. The applicant shall have to submit the returns in prescribed form regarding water consumption
and shall have to make payment of water cess to the Board under the Water Cess Act- 1977.

22, In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.

23, The applicant shali however, not without the prior consent of the Board bring into use any new

or altered outlet for the discharge of effluent or gaseous emission or sewage waste from the
proposed industrial plant. The applicant is required to make applications to this Board for this
purpose in the prescribed forms under the provisions of the Water Act-1974, the Air Act-1981
and the Environment (Protection) Act-1986.
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GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

Sector-10-A, Gandhinagar - 382 010.

Phone : 23222756, 23222095, 23222096
Gram : CLEANWATER Fax : (079) 23232156
Website : www.gpcb.gov.in

The applicant also comply with the General conditions as per Annexure - | attached herewith
(No.1 to 38) (whichever applicable).

The concentration of Noise in ambient air within the premises of industrial unit shall not exceed
following levels:

Between 6 A.M. and 10 P.M. : 75 dB(A}
Between 10 P.M. and 6 A.M. : 70 dB(A)

Applicant is required to comply with the manufacturing, Storage and Import of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection) Act-1988.

if it is estabiished by any competent authority that the damage is caused due to their industrial
activities to any person or his property .in that case they are obliged to pay the compensation as
determined by the competent authority.

For and on behalf of
GUJARAT PQLLUTION CONTROL BOARD

(JRIMEHT
ENVIRONMENTAL ENGINEER
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shall be near the front gate/ entrance of the unit, The vit ehall it kesp any bypass line or syslem
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a. Energy / fuel consumption / Raw material Condumption and quantity of products
" manufactured. :
b. Waste water / gaseous flow i ui-t & outlet of ETP and Air poliution Contro} Measures.
¢c. -Quantity of sludge generated. .
d. --Laboratory analysis / repors for each of the specified parameters of liquid effluents,
‘ g?scous discharge and soil sludge samples. '
id m
The unit thall operate full and efficiently all its effluent treatraérit plant/s and shall close down all
its- manufacturing processing activities whenever the offluent i{,1_£§='&_t1‘r’xcnt plant/s or any part thereof
are fully on partly non-operational for any reason svhatsoever ( Whether maintenance/
repairsr'elu:ctricity failure or ofi.erwise) and shall not restart such activities unless and until all the
effluenit treatment plants of the L hit are fully operationsl.
The unit shall have and operate 11 the requisite equipments/ fucilities for prevention and control 6f
air pollution and shall operate :he same. The unit shall alsh have stack monitoring facilities.

i, '

Whenevsr the equipments{facilitics for prevention and control*of air pollution are fully or partly
nonfunéional , the unit shall close down ll its inanufacturing / processing activities and shall not
restart iz manufacturing/ processing activities unless and until all its air pollution protection and
control equipments and facilities including stack monitoring facilities are fully operational.
The unit shall submit, before commencing the production to the GPCB any commnittee appointed by.
the cour’ the site plan of the unit indicating the location of manufacturing / processing plant 83 also
the efflient treatment plants and also separate plan indicating the channel through which water /
efflucnt passes from different stages of manufacturing / processing and the effluent treatment
process right upto the stage of its final outlet. Such plans shall also be displayed by the unit on a
Board of adequate size within its compound and near its effluent treatment plant/s.
The uniz shall supply to the GPCB the figures of production'f;md consumption of electricity and
water for each day during the period of production,. though such figures shall be supplied on
week'y basis. The unit shall supply separate figures for consumption of electricity for running the
efflueny weatment plants by having a separate meter / sub meter for such effluent treatment plants.
The number of units consumed by operating the diesel generatihg seis, if any, shall also be supplied
to the GPPCB on weekly basis. : %
The unit shall also supply to the GPCB , within 1 week fromi the date of the starting production ,
the documents regarding monthly production and c'onsumptimi'_of electricity.
The unit shall permit the officers/émployces of the GPCB/ Government Members of the committee
of the court, Members of the Monitoring Committee of e Asenciation of the Industries to enter the
factory premises and fo ingpect and take samples from the, unit at any time without any prior
intimation. Any delay in giving ury of the above perscns entry into the factory premises or any
plant thereof on effluent treatment plants shall entail closire of the unit. All the watchmen /
security personnel of the unit shall fie inumediately appraised of the above.
It shall be open to the GPCB thraugh gonersl instruction of circulars and to the GPCB officers
inspdeting the uhit to give all the gappon Instrystions regarding location of the outlet and / or any
other appropriate directidnfs regurding #ffluemt freatment plants, their operation and processes and
disposa channel and disposal syaIet Hye wislt shall comply with all such instructions whether
general Of & ecial, :
When elect icity supply or WIHEE by Ly 14 a%;.-'u;mt‘nm!l'ed in future on account of non - compliance
with thé CPCB forms o On A ¢yt T Aahuie Grder, which may be passed by the court of by
the Govt. / GPCB under qur' pttbiy phvisions relati?;g 10 .environmentsl protection and
e

prevention and control of potliitis Rt

a.  Theunit shiall not uge arly disnat genupiing set or ahy other alternative sOurce of energy of
water tankers from ottt e, :

b. The unit s’hfal\d)ay' sif se ¥ MR AL reguinrly every month or at such shorter intervals
as per the Cet Falfftior e O s or

Adequate number of ipfluent g pkeng ot thly monitoring stations should be set ‘up‘in
consultation with the Gujaral Pollguiw ¢ Heard . Regular Effluent Qua}tty monitoring
should be carried out for relavant porr . the monitored data alongwith the statistical

i
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anzlysis and interpretation should be submitted to the Gujarat Pollution Control Board on monthly
X o ‘ .
bés::;ds ponds of sufficient holding capacity should be'providcd to cope vgith' the ef'f‘]?'emec'll“sp‘:haiﬁ:

during the. process disturbances. In the svent of failure or non functioning o J.uc : t"! .

respective -ynits should be;immediately put out of operation and should not be restarted untii y

control measures are rectified to achieve the desired efficiency. Gudrd pond should be provide .

with impervious lining and, stability of the ponds with respeciv 122 .ges/cracks and other factors

should be ensured, i _ ' e ,

The ground water quality aroynd the guard ponds and landfill sne'sho.uld be monitored on a regulsr

basis. The monitored datg should be submitted to this Board once In six month‘s. .

The gaseous emissign from the various process, units should adhere to the air emission standards

specified in this order. At r:o time the emission should go beyond the prescnbt‘ed;s__t:a.ldiards. In the

event of failure of any poilttion control system adopted by the unit, the respective unit shou[d be
immediately put out of opegation and should not be restarted until the control measures are rectified

to achieve the desired efficiency. : | : L

a). Ambient air quality monitoring station should be set up in the downwind direction as well
as at locations where maximum ground level concentrations are anticipated . These
locations should be fixed in consultation with the GPCB. The number of air quality
monitoring stations and frequency of monitoring should be selected on the basis of
mathematical modeling to represent short term ground level concentrations, human
settlements, sensitive targets etc... .

b).  Stack emissions from the boiler and heater should be monitored for SO% NOx , Hydro
Carbon and SPM‘and record maintained . On line continuous stack monitdring equipments
should be provided for measurement of SO2 and NOw '

¢).  Data on ambient ajr quality and stack emission from hoiler and heater should be submitted
to this Board oncciin a month alongwith the statistical analysis and interpretation,

d). Fugitive emissions should be controlled , regularly monitored and data recorded. The
monitored data should be submitted to this Board onee in a month. —

Low NOx burners should be provided to avoid excessive formulation of NOx * f2nly LSH will be

used a fuel during the critical month to ensure that SO levals in the ambient air i within the norm

specified.

The unit shall make all the requisite arrungements for b 1 ~-rage and handling of solid waste

including impervious floofing and leachate coleotion amd the unit shall store ard handle solid

waste in accordance with the provisions of the relevant nules in their behalf.

A secured double. lined landfiil should btie developed &ighin the plant premises for disposal of solid
waste by providing impervious liner and leuchals voils Jhun yystem , The leachale shall be taken to
the treatment plant for further treatment. In case of wpaiifled items or Napthalere based product and
in the case of Pesticides waste, the leachute shall s s5,4lly incinerated after nevtialization and / or
after detoxification treatment. The design of e 1andlijl site should be submitted before
commencing the production to this Board and Goveyninient '

Handling manufacturing , storage and transpc;n of hazardous chemicals should be in accordance
with the Manufacture, Storage and Import of Hazardous Clemicals Rules-1989. |

The hazardous wastes should be handled s yoer 1 .« Tc.ar Waste ( Management and Handling
) Rules of the' Environment {Protection) Act. §tifts )
On-site and ofi-site Emefgency Plan ay reijisten il v Rules 13 and 14 of the Handling,
Manufacture, Storage and Tmport of the Hazurdous ¢ vy zils Rujes-1989 should be prepared and
approval from the Board should be obtained,

A community welfare schemé for impruvin 1hs auamic environment should be worked
ou: and report submitted'to'the Board aad Gius ny CIoview,

Periodical medical check Ui of the wekive +h o ¢ wnd records maintained as a measures
lo provide occupational healih service 1.9 11s .

The project authorities shuould set up L -, fet uollection, analysis of samples undur
the supervision of competenit technical pesiom o1 “rport to the Chief Execuiive

The funds earmarked for the Environmental o, . Auasures should not be divcr'tcd for am
other purpose and year wise expenditure should ln: 14 potte il to this Board and to the Government.

i

True Copy
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ANNEXURE R4-9

=3 GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

S Sector-10-A, Gandhinagar - 382 010.
et B e Fax : (079) 23232156
‘EW Website : www.gpch.gov.in
By R.P.AD.
NO:GPCBICCA-VRD-905(2) 2.2 L, § 4 2 | OCT 2009

Amendment to CONSENTS AND AUTHORISATION Order No. 9906,dtd. 19-12-2007
(Under the provisions/rules of the aforesaid environmental acts)

To,

L/ M/s. BODAL CHEMICALS LIMITED (UNIT-VII),

PLOT NO. 804,805,807 TO 822,824 TO 839 & 849,
VILLAGE- DHDHWADA, TALUKA PADRA, ¢
DISTRICT VADODARA.

In exercise of the power conferred under Section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under Section-21 of the Air (Prevention and Control of
Pollution) Act-1981 and Authorization under rule 3(c)& 5(5) of the Hazardous Waste
{Management and Handling}) Rules’1989, amendment rules-2000, amended rules-2003
framed under the E (P) Act-1986, the Board has granted consolidated consent Authorization
vide order No. 9906, vide letter. No. GPCB/CCA-VRD-805/34555,dated.19/12/2007 under
the provisions / Rules of the aforesaid Acts.

And whereas Board has received your online application for the amendment of
Consolidated Consent and Authorization (CC&A) of this Board under the provisions/rules of
the aforesaid Acts, CC&A order no. 9906 is herby amended as below :

(A) The condition no. 2 is amended to include foIIoWing products as below :

‘Sr. No. Product ‘ _ Quantity
1. Ramazol Dyes such as Black Mix, Black-5 500 MT/Month
2. Reactive Dyes such as Reactive Red 195, 250 MT/Month
Reactive Yellow 145,
3. Direct Dyes such as Acid Black 194, Acid Black 250 MT/Month
| 210, Direct Black 22
4. Beta Napthol. 500MT/Month.

(B) SUBJECT TO THE FOLLOWING SPECIFIC CONDITIONS.
Applicant shall comply with all the conditions stipulated by the MOEF in the order of
Environment Clearance issued vide letter No. J-11011/613/2007-1A |1 (I} dated 12 -6-
2008.

CONDITION UNDER THE WATER-ACT-1974.

(C) Condition no 3.1 is amended as the quantity of the industrial effluent to be generated
from the manufacturing process & other ancillary industrial operations after the
proposed expansion shall not exceed 622 m3/day (instead of 145 KL/Day), which
includes concentrated effluent streams of 148 m3/day & dilute streams of
474m3/day.

(D) The condition no 2 is amended as quantity of the domestic waste-water (sewage) shall
be 8 M3/day instead of 2.5 KL/day.

(E) Condition no. 3.3.1 is amended as, concentrated stream (148 m3/day) shall be segregated &
incinerated totally in double chambered well designed incinerators and there shall be no
dischargg of any concentrated effluent.
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Conditions n10.3.3.2& 3.3.3.are amended
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as, other dilute effluent stream 474 m3/day shall be
following standards & the final treated effluent

treated  separately to conform to the
confirming to the standards shall be discharged into effluent conveyance channel of M/s.
ECPL.

PARAMETER ECP INLET NORMS ]

PH 6.5108.5

Temperature 40°C

Colour (pt. co. scale) in units 100 units

Suspended Solids s 100 mg/1

Oil and Grease 10 mg/]

Phenolic compound 1 mg/l

Cynide 0.2 mg/l

Fluorides 1.5 mg/l

Sulphides 2 mg/l

Ammonical Nitrogen 50 mg/!

Arsenic 0.2 mg/l

Total chromium 2 mg/l

Hexavelent chromium 0.1 mg/l

Copper 3 mg/l

Lead 0.1 mg/l

Nickel 3 mg/l

Zinc * | Smg/

BOD (5 daysat20°C) 100 mg/l

COD 250 mg/l

Chlorides 600 mg/!

Sulphates 1000 mg/1

Total dissolved solids 5000 mg/1

Insceticides/Pesticide Absent

Bio-assay test 90% Survival of fish after 96

hours in 100% effluent

CONDITIONS UNDER THE AIR ACT:

(G)

Condition no. 4.1 is amended

to include following fuel.

Sr. No. | Fuel Quantity
1. Coal. 120 MT / Day
(H) Condition no 4.2.1 is amended to include following stacks.
Stack | Stack attached to Stack Height | Air pollution Parameter Permissible
No. (m) control system, Limit
1. | IBR Stream Boiler. 30 Multi cyclone Particulate Matter | 150 mg/Nm3
Separator, SO, 100 ppm
: NOx 50 ppm
2.. | Hot Air Generator. 30 Multi cyclone Particulate Matter | 150 mg/Nm3
Separator 80, 100 ppm
L NOx 50 ppm
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ST B Fax : (079) 23232156
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(0. Condition no 4.2.2 is amended to include following process stacks.
Stack | Stack Stack Air Poliution Parameter | Permis-
No. Attached | Height | Control sible
To in System Limit
Meter
1 Spray 25 Two Stage Particulate | 150
Dryers. (4 cyclone matter. mag/NM3
NOs.) seprator
followed by
Wet scrubber,
2. Fusion 15 Alkali scrubber. | s02 40
vessel. - mg/NM3

CONDITION UNDER _HAZ WASTE RULES. _
(¥}  Condition no 6.1.1 is amended to included ultimate quantity of following Haz. waste than what
is prescribed in earlier CCA no. 9906 dated. 19-12-2007.

Sr. | Waste Quantity Category | Facility
No. ) of HW .
1. | ETP Sludge 400-425 MT/M ¢ 1343 Collection, Storage,& Disposal at
TSDF site or sell out to cement
. manufacturing units.
2. | Incineration ash 85 MT/M 36.2 Collection, Storage, & Disposal at
TSDF
3. | Distillation residues 1.5-2 MT/M 36.4 Disposal to CHWI facility.
4. | Used Oil 100 Ltr/Yr 5.1 Collection, Storage and selling
to recyclers authorized by CPCB,
5, Discarded containers / | 17,000 Nos/M 333 Collection, Storage and selling
Barrels/liners To registered refiners

(K) The validity and other conditions of the said CC&A order no. 9906, dated 19-12-2007
shall remain unchanged.

For and on behalf of
Gujarat Poliution Control Board

ENVIRONMENTAL ENGINEER

S

True Copy
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ANNEXURE R4-10

- GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar 382010

Phone :(079) 23226295

Fax : (079) 23232156

website : www.gpcb.gov.in
BY RP.AD

In exercise of the power conferred under section-25 of the Water (Prevention and Control of Pollution)
Act-1974, under section-21 of the Air (Prevention and Controf of Pollution)-1981 and Authorization under rule 5(4)
of the Hazardous Waste (Management, Handling and Transboundry Movement) Rules’2008 & as amended from

time to time framed under the Environment (Protection) Act-1986.

And whereas Board has received consolidated consent application Inward L.D.NO. 59266 dated
12107!2912 for Consolidated Consent and Authorization (CC & A-RENEWAL) of this Board under the
provisions/rules of the aforesaid acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
{Under the provisions /rules of the aforesaid environmental acts)

To,
= M/S BODAL CHEMICALS LTD. UNIT-VHl (21752), )
PLOT NO: S.NO.804, VILLAGE: DUDHWADA, TAL: PADRA,
DUDHWADA,
TAL: PADRA |, DIST: VADODARA.
1. Consent Order No: AWH-50942 date of Issue: 03/12/2012.

The consent under Water Act -1974 for the treatment and disposal of treated effluent and the consent
under Air Act-1981,and Authorization under the Hazardous Waste (Management, Handling and Transboundry
Movement) Rules’2008 under Environment (Protection) Act-1986 shall be valid up to 11/07/2017 ic operate
industrial plant for manufacture of the following items / products at PLOT NO:/S.NO 804, VILLAGE: DUDHWADA,

TAL: PADRA DUDHWADA ,DIST : VADODARA , TAL : PADRA.

'Sr. No. PRODUCT Production { MT/ M ]
1 H - acid 150
2 Vinyl Sulphone 200
3 Acetanilide , 150
4 Crude Synthetic organic dyes (1000 MT/M)
A) Ramazol dyes such as 500
- - Black mix

- Black 5 )
B) Reactive dyes such as 250

- Reactive red 195

- Reactive yellow 145
C) Direct acid dyes such as 250

+ | - Acid black 194

- Acid black 210

- Direct black 22
5 B-Napthol 500
Sr. no. Name of By-Products Quantity [ MT/M]
1. Hydrochloric Acid [HCI] 220 - 390
2. Glauber Salt [From VS plant] 90
3. Glauber Salt [From H acid plant} 150
4. Acetic Acid 35
5. Gypsum sludge 850

) Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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2. SPECIFIC CONDITIONS :

217

2.1 You shall not carry out any activities that may attract the provisions of the EIA Notification - 2006.

3. CONDITIONS UNDER THE WATER ACT:

3.1 The quantity of trade effluent from the R.O. Plant and Utilities Plant shall not Exceed 474 K L /day.

3.2 The quantity of trade effluent generation from the industrial operation (processing , washing & w/w of scrubber)
shall not exceed 148 KL/day, which shall be totally incinerated in Incinerator as per CPCB guidelines and
hence there shall be zero discharge of Trade effluent generation from the industrial operation {processing
,washing& wiw of scrubber) from your Industry.

3.3 The quantity of Sewage effluent from the factory shall not exceed 8.0 KL/day.

3.4 TRADE EFFLUENT:

completely incinerated in a well designed incinerator.

norms mentioned below.

The concentrated and toxic effluent stream generated as per condition no.3.2 shall be segregated and

The effiuent from the R.O. Plant and the Utilities Plant as per condition no. 3.1 shall conform to the VECL inlet

PARAMETERS VECL INLET NORMS

pH 6.510 8.5
Temperature 40C
Colour (pt.co.scale) in units . 100 units
Suspended Solids 100 mg/l
Qil and Grease 10 mg/! |
Phenolic Compounds 1 mg/l
Cyanides 0.2 my/l
Fluorides 1.5 mg/l
Suiphides _ 2 mg/l
Ammonical Nitrogen 50 mg/t
Arsenic 0.2 mg/l
Total Chromium 2.0 mg/l |
Hexavelent Chromium 0.1mg/|
Copper 3 mo#
Lead 0.1 mg/l
Mercury 0.01 mgfl
Nickel 3 mg/l
Zinc 5 mg/l |
BOD (3DAYS AT 27 C) 100 mg/l
COoD 250 mg/|
Chlorides 600 mg/l
Sulphates 1000 mg/l
Total dissolved solids . 5000 mg/!
insecticides/Pesticides Absent

Bio-assay test

90% Survival of fish after

96 hours in 100% effluent.

ey

4
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector 10-A, Gandhinagar 352010

“‘ ’; Phone :(079) 23226295
Fax 1 (079) 23232156

website : www.gpcb.gov.in

3.4.3 The final treated effluent from the R. O. Plant & the Ultilities Plant confirming to the above standards shall
he discharged into effluent channel project of M/s VECL and shall ultimately be conveyed up to the sstuary
of river Mahi.

5?

ki

GPCB

3.4.4 You shall provide separate energy meter for the Effluent Treatment Plant and Incinerators.

3.4.5 Different colour coding shall be done for both of the effluent lines i.e. effluent conveying process waste
water (zero disposals) and the effiuent lines conveying waste water of the R. O. Plant & Utilities Plant.

® 3.46 Adequate effluent sampling points shall be provided at Effluent Treatment Plant outlet as well as disposal
point at effluent channel project.

3.4.7 You shall maintain daily log book with details of projects/by products manufacture its guantity, water
consumption, waste water generation, waste water incinerated, fuel used in incinerator, incineration ash
generated , power consumed etc. and keep it ready for ingpection all the time in your factory.

3.4.8 Domestic effluent shall be disposed off through septic tank/soak pit system.

3.4.9 The unit shall install meters for measuring category wise {category as given in Water Cess Act- 1977
Schedule Il) consumption of water.

4. CONDITIONS UNDER THE AIR ACT:

4.1 The following shall be used as fuel in boilerfurnace/heater as per condition 4.2 respectively.

4.2 The flue gas emission through stack attached to boiler/ffurnace/heater shail conform to the following

standards. ,
Sr. | Stack attached ! Type of fuel Fuel Stack Pollution Type of Conc. of
no. to consumption height control Pollutant | Pollutant
] » measures
- 1 IBR steam Lignite/coal 1.25 T/hr. Multicyclone P.M 150 mg/NM®
boiler — 1 SOz 100 ppm
2 IBR steam Lignite/coal 1.25 T/hr, 37m Multicyclone NOx 50 ppm
boiler - 2 ' (common)
3 | Thermic fluid Lignite/coal 0.5 Thhr. Multicyclone
heater
4 | Incinerator - 1 F.O. 0.25 KL/ hr. Quenching
) 30m follows;d by
5 Incinerator — 2 F.O. 0.10 KLthr., venturi scrubber
(common)
: followed by
Spray Tower
6 IBR steam Coal 100 MT/D 30m Multicyclone
boiler - 3
7 i Hot air Coal 20 MT/D 30m Multicyclone
generator

43 D.G.Sets standards:-The flue gas emission through stack attached to D.G.Sets shall conform to the
following standards.

B © The minimum height of stack to be provided with each of the generator set shall be H=h + 0.2 (KVA) '?,
where H= Total stack height in meter, h= height of the building in meters where or by the side of which

the generator set is installed.

3
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o Noise from DG set shall be controlled by providing an acoustic enclosure or by treating the room
acoustically, at the users end.

o The acoustic enclosure or acoustic treatment of the room shall be designed for minimum 25 dB (A)
insertion loss or for meeting the ambient noise standards, whichever is on the higher side ( if the actual
ambient noise is on the higher side, it may not be possible to check the performance of the acoustic
enclosure/ acoustic treatment. Under such circumstances the performance may be checked for noise
reduction up to actual ambient noise level, preferably, in the night time). The measurement for insertion
loss may be done at different points at 0.5 m from the acoustic enclosure/room, and the averaged.

o The D.G. Set shall be provided with proper exhaust muffler with insertion loss of minimum 25 dB (A).

o All efforts shall be made to bring down the noise level due to the D.G.Set, outside the premises, within
the ambient noise requirements by proper siting and control measures.

o Installation of a D.G.Sets must be strictly in compliance with the recommendations of the D.G.Set
manufacturer.

oA proper routine and preventive maintenance procedure for the D.G.Set should be set and followed in
consultation with the DG Set manufacture which would help prevent noise levels of the DG Set from
deteriorating with use.

44 The process emission through various stacks/ vents of reactors, process vessel shall be confirmed to the
following standards.

Sr. no. Stack attached to Stack " Pollution control Type of Conc. of
height measures Pollutant " Pollutant
1 Chlorosulphonator & 15m packed column HCI 20 mg/ NM®
Decompaosition followed by two venturi S02 40 mg/ NM®
scrubbers followed by
- alkali serubber
2 Neutralizer vessel of 15m Venturi scrubber NOx 25 mg! NM”
H-acid plant followed by two-stage
caustic soda scrubber
3 Isolation vessel of 15 m Four venturi scrubber 502 40 mg/ NM®
H-acid plant foliowed by three stage NOx 25 mg/ NM?
' alkali scrubbers
4 Spray dryer - 1 25m Two stage cyclone PM 150 mg/ NM®
Spray dryer - 2 separator followed by
" Spray dryer - 3 wet scrubber
Spray dryer - 4 .
5 Process vent from fusion 15m Alkali scrubber 802 40 mg/ NM*
vessel

4.5 The concentration of the following parameters in the ambient air within the premises of the industry shall not
exceed the limits specified hereunder.

Sr. No. Pollutant ’ Time Weighted Concentration in
Average Ambient air

1. . Sulphur Dioxide (S0z), pg/M’ Annual 50

. 24 Hours 80

2. Nitrogen Dioxide (NO), ug/M’ Annual 40
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24 Hours -| 80
3. Particulate Matter Annual ~ 160
(Size less than 10 ym) OR PMsg pg/M® 24 Hours 100
- 4. Particulate Matter ' Annual 40
(Size less than 2.5 mm) OR PM 35 pg/M® 24 Hours 60

4.6 The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air emissions and
the same shall be open for inspection to/and for use of Board’s staff. The chimney(s) vents attached to
various sources of emission shall be designed by numbers such as S-1, $-2, etc. and these shall be painted
/ displayed to facilitate identification.

4.7 The industry shall take adequate measures for control of noise levels from its own sources within the
premises so as to maintain ambient air quality standards in respect of noise to less than 75dB(a) during day
time and70 dB (A) during night time. Daytime is reckoned in between 6a.m. and10 p.m. and nighttime is
reckoned between 10 p.m. and 6 a.m.

-

5 Authorization For the [Management, Handling & Transboundary Movement] of Hazardous Wastes
Form-2 (See rule 5 (4) Form for grant of authorization for occupier or operator handling hazardous
waste rule, 2008.

5.1 Authorization Number- AWH-50942 and valid up to 11/07/2017.

5.2 M/S. BODAL CHEMICALS LTD. UNIT-VII (21 752), is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at Plot No'/S.No. 804, VILLAGE:DUDHWADA, TAL:
PADRA,DUDHWADA ~ 382340,DIST : VADODARA , TAL : PADRA..

Sr. Type of waste Category & Quantity Method of Disposal
No. ' Schedule [MT/m]
1 ETP sludge 34.3, Sch-1i 400 - 425 Collection, storage,
Transportation, & Disposal to
TSDF site or Sell out to cement
manufacturing units.
2 Incineration Ash 36.2 , Sch-1 85 Collection, storage,
- Transportation, & Disposal to
. TSDF site
3 Distilfation residues 36.4 ,Sch-| 1.5-2 Collection, storage, Transportation
Disposal to CHWI facility
4 Used ol 5.1 ,Sch- | 100 Liyear (Max) | Collection, storage,
Transportation and selling to
: recyclers authorized by CPCB
- 5 Discarded containers / | 33.3 ,Sch- | . @17,000 nos. | Collection, storage,
liners Transportation and reused for
" | disposal of waste storage to
. TSDF site
6 Process sludge‘from 26.1, Sch- | 1350 Collection, storage,
filtration & Transportation & Disposal to
neutralization TSDF site or Sell out to cement
! manufacturing units.

e

5

-
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7 Iron sludge 26.1, Sch- | ; 315 Collection, storage, :
Transportation & Disposal to
TSDF site or Sell out to cement
manufacturing units.

8 Spent sulphuric acid D2, Sch- i 1400-1500 Captivity consumed in H-acid
manufacturing/sold out to
authorized potential users.

9 HCI (30%}) - D2, 8ch- I 390 Collection, storage,

Transportation & Sold out to
authorized potential consumers.

53

54

8.5

a)

b)

d)

e)y

* g)
h)

6.1

6.2

The authorization is granted to operate a faciiity for collection, storage, within factory premises,
trapsportation, and ultimate disposal of Hazardous wastes by selling out to registered recyclers and common
TSDF Site of GESCSL,Ahmedabad.

The authorization is subject to the conditions stated below and such other conditions as may be specified in
the rules from time to time under the Environment (Protection) Act-1986.

TERMS AND CONDITIONS OF AUTHORISATION:

The applicant shall comply with the provisions of the Environment (Protection) Act - 1986 and the rules made
there under.

The authorisation shall be produced for inspection at the request of an officer authorized by the Gujarat
Pollution Control Board.

The persons authorized shall not rent, lend, sell, and transfer of otherwise transport the hazardous wastes
without obtaining prior permission of the Gujarat Pollution Contro! Board.

Any uniauthorized change in personnel, equipment or working conditions as mentioned in the authorisation
order by the persons authorized shall constitute a breach of this authorisation.

It is the duty of the authorised person to take prior permission of the Gujarat Poliution Control Board to close
down the facility.

An application for the renewal of an authorisation shall be' made as laid down in rule 7.
Industry shall submit annual report within 15 days and sub sequent by 31% January every year.

Hazardous waste shall be disposed off in accordance with the Haz. Waste (Management, Handling &
Transboundary Movement) rules, 2008 and unit shall have to obtain Authorization of this Board for all
applicable categories of waste.

GENERAL CONDITIONS: -

Any change in personnel, equipment or working conditions as mentioned in the consents form/order should
immediately be intimated to this Board.

Applicant shall also comply with the general conditions given in annexure |,

-
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